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The applicants filed the present R.A. under Section 22.(3)F

of the Administrative Tribunals Act, 1985 against the judgement

in OA 640/1989 decided on 3.4.1991,

. The provisions laid down in ^ .F for the Review of

the judgement also apply to the review of its judgement by the

Tribunal which are as follows

(1) Discovery of new and important matter or evidence; or
(2) Some mistake or error either of fact or law or

procedure apparent on the face of the record; it may
or may .not have been argued at the original hearing

of the case;

^3} On any other sufficient reasons. "ejuscem generis"..

3. ';/e find that there is no error apparent on the face of
the judgement, nor any other material piece of evidence has
been alleged v.'hich was not in the knowledge of the applicants
at the -cime of hearing of the main u.A. so as to call for

reconsideration of the judgement^.
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4. ihe applicants in the Review Application have urged

fresh points which cannot be taken note of as the

principle of equal pay for equal work has been discussed

elaborately in the^ judgetaent and it was also discussed

Vv'ne cher che applic'an^s can be placed in the same category of

Sub-Inspectors of Fingerprints Division and the findings of

the Tribunal is that they cannot be.

5. In view of the above, ^ve findthat there is no ground

for review, nor the jfase of the applicants is covered by
any of the three grounds enumerated above. The application

is devoid of merit and is, therefore, dismissed by

circulation.
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